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During the hearing, the learned counsel for the petitioner submitted as
under:

(@) Information furnished by NTPC on 30.7.2011 in compliance of Record
of Proceedings for hearing on 7.7.2011 is incomplete in terms of the
data on each PPA and also in terms of capacity addition.

(b) Faced with the prospect of competition/ competitive bidding, NTPC
rushed to sign PPAs between 1.6.2010 till 05.01.2011 for supply of
42660 MW of electricity whereas less than 10000 MW of electricity was
tied up in the preceding four and half years.

(c) Since tariff discovered through competitive bidding is lower than tariff
determined under cost plus, the actions of respondent are against the
consumer interest and public at large.



2. The learned counsel of the respondent submitted as under:

(a) The status given by the petitioner in respect of 10 projects of
independent Power Producers is incomplete.

(b) Each Member of the petitioners' association should be directed to file
on affidavit the details of the power projects undertaken by them
including the present status of such projects.

(c) NTPC would submit within two weeks the contemporaneous position of
the projects developed by the members of the petitioners' association
based on the records of Central Electricity Authority.

3. The Commission directed the respondent to file its submission, on
affidavit, on or before 5.10.2011, with advance copy to the petitioner, who may
file their response by 26.10.2011 with copy to the respondent.

6. Matter is to be listed for hearing on 3.11.2011.

(T.Rout)
Joint Chief (Law)



